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We are aware that there will be no repre-
sentation from South Africa in Common-
wealth Games but we cannot forget the
overall effects of permitting apartheid in
any field of sports. MCC is an important
sports organisation. They themselves had
in the past cancelled their South African
tour because South Africa insisted that
MCC should field only an all-white team.
It is a matter for regret that they should
have decided to invite South Africa to
play a series of matches in UK. and thus
reversed their earlier decision and gone
against the strong public opinion in their
own country. It is all the more regrettable
that they are inviting apartheid-practising
South Africa to send a cricket team to
play in the U.K. during the very year when
South Africa has been excluded from
the Commonwealth Games that will be
played in the same country.

Government have decided that they should
advisc the Indian Olympic Association to
inform the Commonwealth Games autho-
rities that if the South African Cricket
tecam’s tour to U.K. is not abandoned,
India will not participate in the Common-
wealth Games. The 1.0.A. is being advised
accordingly.

RE-CALLING ATTENTION
(Querv)

DR. RAM SUBHAG SINGH (Buxar) :
Sir, yesterday we submitted a calling-
attention notice in regard to the interim
order passed by the Madras High Court.
In that order the Madras High Court
has ordered the Election Commission. .. ... .
(Interruption)

MR. SPEAKER : I received your calling-
attention.

DR. RAM SUBHAG SINGH
coming to another point.

: I am

In that order the Madras High Court
has ordered the Election Commission not
to issue instructions to the returning
officer or the election officer of Tamil
Nadu not to allot the bulls symbol to the
Congress candidate of Tamil Nadu Con-
gress Committee.

The Election Commissioner had inti-
mated us the time-table for the bye-
election to the Cheran Mahadevi Assembly
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Constituency in which the notification was
to be issued yesterday, the nominations were
to be filed up to 11th, the scrutiny was to-
be held on the 12th, the date of withdrawals
was 14th and the date of election, if neces-
sary, was Sth June. But today, they have
sent another letter saying that the entire
time-table intimated to us is being cancelled.
This is something which is unusual.

SHRI KANWAR LAL GUPTA (Delhi
Sadar): This is a serious contempt of the
court. The Chief Election Commissioner
should be asked to explain.

MR. SPEAKER : I will ask the Minister
to make a statement.

DR. RAM SUBHAG SINGH: Let him
make the statement in the afternoon.

SHRI KANWARLAL GUPTA: The Law
Minister should make a statement on this.
It is a serious contempt of the court....
(Interruptions)

SHRI P. VENKATASUBBAIAH
(Nandyal): May | make a submission?

MR. SPEAKER : No please. Even
though 1 had not conveyed anything about
my permission, your leader got up. Being
the Leader of the opposition, I agreed with
him. 1 will be sending it to the Minister
to make a statement.

DR. RAM SUBHAG SINGH : The time
may be fixed so that we might be present
here.

MR. SPEAKER : I cannot say now with-
out contacting him.

SHRI BAL RAJ MADHOK (South
Delhi) : This is a clear case of misuse of
power. (Interruptians)

MR. SPEAKER: I am really at a loss to
understand the way the things are going on
in this Parliament. I ‘'may be wrong. But
I see something in future which is very
disappointing. (Interruption) 1 can tell you
it is clearly written on the wall. (Interrup-
tions) May I request youto please observe
some silence?

—_— .
FINANCE BILL, 1970—contd.

MR. SPEAKER : Now, we have a balance
of 5 hours and 30 mi for the G 1
Discussion. So, the Prime Minister will
reply at 5-30 P.M.




183 Finance Bill, 1970

SHR]1 SHEO NARAIN (Basti) : The
Prime Minister may reply at 6 O'Clock.
you give us half an hour more.

MR. SPEAKER : You will differ with
everything. God help you. You raise
controversy  about everything. (Interrup-
tion).

SHRI SHEO NARAIN: If you permit
us, we will sit outside from tomorrow. ...

(Interruption)
MR. SPEAKER : 1 will very much
welcome. . . .(Inrerruption)

SHR1 SHEO NARAIN : We are all
Members of this House; we are clected
Members. . . . (Interruption)

MR. SPEAKER : You go on shouting.

SHRI SHEO NARAIN : This is not the
way to treat the Members in this House. . ..
{Interruptions)

MR. SPEAKER : May 1 sit down so
that you go on shouting for some more
time?

DR. RAM SUBHAG SINGH (Buxar):
There need not be any provocation from
cither side.

MR. SPEAKER : No provocation.
{Interruption) Thereis no lunch hour today.
So, you will have more time. The Prime
Minister will reply at 5:30 P.M.

Shri Shiva Chandra Jha to continue his
speech.
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The immediate cause for their exultation
is the increase in the tax free limit for un-
earned income from Rs. 1,500 (Rs. 1,000
from unit trust units and Rs. 500 from
dividends) to Rs. 3000 (from units and divi-
dends). This should enable a man to own
-wealth upto Rs. 80,000 10 Rs. 90,000 and

live wholly on untaxed income by not
working.

W AE T TUATEET 1 INA wT OF
qFOFT 7 14T &1 IAY A%g ¥ I
w27 g

Stock Market is all Smiles: 3 Cheers for
Indira: The stock market has cast off its
slough of despondency and is all smiles now.
Nobody ever thought that the radical Prime
Minister could presenta market oriented
budget. -

W AG & WM W fe gAR TEwT
HTg AT FTH AT AEA T 7€ 17 &9
fadae ¥ &Y @ &1 TAwn-deq F qgr



187 Finance Bill, 1970

[ fraeg 1)
T g wfen ww o A
Y gt T A g e g o g
& aE 2| THY AT A KT EE FTET
g areT AEY § afen sareT sAw arei
& sz &1 O o 2 Fg 4
e Fw dxm, 491 ¥ &) daw gaA
o ara ATt § T T SEEE A1 oA
o & g FTeE | F2r 2 fF o
ST &9 AT ATfE0 | IRET ST W4T
g arfe ga1 faar man wife = Jrer
Wt 3 F71 fF 39" % smar A 2
& 9w gure 7ot Y et ) T 727
W e | Y ETEaT IF F AT ST
wnfen | o w9 32 FEd E fE oSwE
famen 7€t & &1 & w7w o wwS
T § I8 o1 T AT A% Ao
a2 fAE | 9 AT STy sy
afied & & fE 77 /™ T 99 I
A F A § W Za Faeme a8
FT HE | ITT AT UFRGENT AW q
SUTET FFE A€ F qFS & a1 I ATqHT
AW FT A9 E 0

froz &am # o9 @EAY X T @
&, 10 T & ai9 Zo< 92 fam 91 @
2 e & g g fF o= g e &
¥ ¢ AT feaw &m 37 & agETEm
# foras #1T A & IR fad g gt
w1 foe ¥ §, wrew fafmeT #1 ge-
v | gafen SasT w1 9 =9 g

wgi % 225 iz F Ewfae
wrEAtET &1 gaw 2, a7 e #
T9E ®T OF qTE g1 T £ ) fgeam A
wrf oy G T I 5T JeE 2
a1 ag g Aifew 9w ) A AW A @
T & ofr A wre & forg o Gy
3 awd o gedy 7df 1 & @waar
fi§ 225 wg &1 &Y o AE) § 7few 5@
ww & AT T3 A 9 @1 fraw W
A R qamn | fawifey &

MAY 5, 1970

Finance Bill, 1970 188

W, Tfaw, AT T T FR
T I ¢ Afew A ag @ g
fRaTa 9 Faww soEr Fo FgTET ZAT
wnfge 4

awiz ¥ fom frdas & Sa wrew drar
tfriRm A aew g T @ -
(wwwm)- -4 wwF fawrs 4@ g
o (smmenE ) - - A w3 fr Famad
FH & ag 7 samer @4 wifgg -
(vaawm)- - #FT EIRT F EE 9T
T 3 1w fwar mr 2 O B
T AT F1 AW ¢ Al fGeEE E
fom s g 2 o= foraw sresew
g1 2 HTz 417 97 7 Fles w1 § 37
amar & oo e SEEr agAr wEd
% afea Smifzs afzsm & Fes =R
9T ATE BT I TN qEIT A F -
(v ) - 9@ F e & 49 39 fav
faa=za foan 9 37 weAT & R ama
FMAA AT F971 7% & AfeA sfagra a8
FAT HFA £ | TH AW T A AT FT
awren 2 fr gu =9 faius & afcg ar
zat fad=i & Sfm & daw FA Y 7
T afe sfagra ot a=md | ey ford-
% # 727 wETvea fafagew &1 quraw
g7 91fgw | THE AT O HIX q9 F
feam q= zaww o2 Hifewr s o aw
Fr 91fg0 | 93 TR A F AE WY
AW ¥ 9 agw @ dET | AqEr
aam ® fafwm s &fmw w1 feame
FAT ET R I F e ¥ S
FEAT  ERM N (SwEwTE). . SEET
aiF cHFEFT 7 FA1 & fF SRV
%7 fafawer og 7€) & fe fFamm s oy
¢ afer a9 fow ag & o &) S
i T oW ofeads §@T1 g
(wawaT) - TE T ¥ FAL qEAA
F y@aTd T AVAATTT FEAT AMEY
i i o F1 & w7 g
st wrew difer o Y g & fefiray
¥ qErdy & av S Afgw oy amee



189  Finance Bill, 1970
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SHRI VIKRAM CHAND MAHAJAN
(Chamba) : The Prime Minister deserves
congratulations on presenting a budget
which aims at reducing inequalities, at re-
ducing poverty, at enlarging exports, at
taxing luxuries more heavily, which gives
relief to the weaker sections of society
by raising the exemption limit for taxation,
by giving reliel from taxation on necessities
of life and which aims at the establishment
of a socialist pattern of society. The budget
aims at reducing incqualities by imposing
taxation in the form of income-tax, wealth
tax, gift tax, estate duty and using these
revenues for the development of the nation
for providing more avenues of employment
by building public sector industrics. by
opening more social welfare schemes and so
forth.

A theory has been propounded by some
that we are the highest taxed nation, that
the present budget imposes the maximum
tax which is not found anywhere else in the
world. My complaint, on the contrary, is
that the taxation is very liberal; in fact, it
does not tax to the extent or limit it should.
Take, for example, cstate duty. In Great
Britain, the rate is heavier than here. Estate
duty is one of those taxes which can bring
more revenue and at the same time inflict
the minimum pain on the tax-payer because
it is levied on the death of the tax-payer.
A heavy estate duty is also supported by our
ancient mythology. One of our rishis was
doing a lot of tapas. Then Lord Vishnu
appeared before him and asked 'What do
you want?' The rishi said: 'I want wealth
which would last for generations’. Lord
Vishnu asked: ‘Why do you want wealth
which would last for generations? For
example, if you have a kuputra (a bad son),
he will dissipate the wealth in a short time.
If you have a suputra (good son), why do
you need it? He will carn on his own. So
cither way you do not need wealth which
would last for generations’.

My submission is that estate duty should
operate with that object in view. Therefore,
the rate of taxation should be raised to what
it is in Great Britain at least.
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So the theory that India is the highest
taxed nation is, so far as estate duty is
concerned, an exploded one.

Coming to income-tax, it is said that it is
the highest when compared to the rates in
the USand UK. [think ourtaxationis not
very heavy. Not only this; we have com-
pletely left out the rural sector from agri-
cultural income-tax. In fact, 80 per cent
of India lives in villages and in that sector
also there arc wealthier sections who have
plantations, gardens etc. and who own lakhs.
There is no justification for leaving them
out. The industrial section of the society
is going in for large farms for the purpose of
evading income-tax.

S0 income-tax is more liberal here than
in other countries because we have com-
pletely left out onc sector, the agriculture
sector. [ would request the Prime Minister
to sec whether it would not be more feasible
to introduce agricultural income-tax. I
belicve it is a State subject. In any case, the
States can be forced to go in for it, and, in
fact, some States have gone in for it. There-
fore, I submit that even on the income-tax
side, the taxation is not very heavy, and is,
in fact, on the liberal side.

Another theory is that the wealth tax is
also very heavy. The wcalth tax is impos-
ed after granting an exemption limit of
Rs. 1 lakh, and on the next slab it is hardly
Rs. 400, a ycar, which is not very heavy.
After a particular limit, it goes up to 10 per
cent, but by no stretch of imagination can it
be deemed to be very heavy taxation.

In fact, the taxation in India is not to an
extent which will reduce wealth to a consi-
derable extent, In spite of such alleged
heavy taxation for the last 20 years, not a
single industrial house has got lesser asscts,
in fact their assets have gone up. This
really shows that ours is not a very heavily
taxed country.

Another attack on the Budget is that it
still supports the public sector undertakings.
Public sector undertakings have given the
greatest benefit to this country. No indus-
trial house could have invested such %
buge amount of Rs. 800 crores in industry.
Not only this. They provide support to
the ancillary industries. Furiher, they pro
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vide employment. Of course, it is true that
some are running at a loss, but there are
industries in the private sector also which
are running at a loss. In certain industries
it takes a very long time for yielding large
profits. The criticism of the public sector
undertakings only on the ground of profits
is totally meaningless because the object is
not to make profits, but to create a public
sector industry in the country which can
provide a take-off for the future industrial
development of the nation.

The wealth tax is reasonable and it cannot
be heavier, because the maximum limit
goes up to ten per cent, and the normal rate
of return is ten per cent on any investment.
Therefore, we are, in fact, taking away,
by imposing a wealth tax of ten per cent, the
entire income which accrues. More than
this would mean that we are trying to take
away the property as such.

The non-gazetted officers of Himachal
Pradesh were promised Punjab scales when
they came to Himachal Pradesh after the
reorganisation of Punjab. They did not
opt for Himachal Pradesh, but under the
Act they were forced to go. Therefore, they
should not be penalised for being forced to
80 to Himachal Pradesh. They should be
given sufficient compensatory allowance
and Punjab scales.

There are a few economies which can be
effected without difficulty. The Prime Minis-
ter has been graCious enough to raise the
exemption limit for income-tax to Rs. 5,000.
This has resulted in the reduction of five lakh
cases in the Income-tax Department. At the
same time, wealth tax has been imposed on
the agricultural sector which will result in
<creating about a lakh of cases. The net re-
sult is that there will be a reduction of about
four lakh cases, and hence there should be a
reduction in the Income-tax Department
staff as such, but I find from the newspapers
that due to the imposition of wealth tax,
more than a hundred income-tax officers
are to be appointed. I request the Prime
Minister to look into this.

Secondly, there can be economy effected
fn the political structure of the country
itself, and that money can be used for the
development of the nation, for providing
more basic industries which can create more
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employment. One of this is the new trend
of development in our country: the aboli-
tion of upper Houses like Punjab, West
Bengal. etc. They have savéd millions for
those States. The time has now come to
reconsider whether the second House is
necessary in Parliament also. The second
House in Parliament has not contributed
anything to Parliament as such. It was a
theory propounded by some vested ele-
ments that the upper House gave maturer
consideration than the lower Houses. The
experience: of the past twenty years has
shown that the lower Houses are more
mature than the upper Houses and in fact
they act in a more responsible fashion
whereas the Members of the Rajya Sabha
are not so responsible.

MR. DEPUTY SPEAKER: No refer-
ence to the other House.

SHRI VIKRAM CHAND MAHAJAN:
The upper Houses are not responsible
cither to the people or to anyone else.

SHRI S. KANDAPPAN : The position
of the Rajya Sabha is different from the
Upper Houses in the States; in our Consti-
tution it is called the Council of States.

SHRI VIKRAM CHAND MAHAJAN :
Their abolition would save money and
from the point of view of our economy I
feel that the money so saved could be used
for the development of the nation.

The penalties which are provided under
the Income-tax Act are very heavy and have
not served their purpose; penalties are so
heavy that the entire income is taken away
plus a little more, The result is that the
assessees who were willing to compromise
before these penalties were introduced are
not willing to compromise now and in fact
the earnings by way of penalties had gone
down instead of going up. For instance,
penalty for late filing of returns was nomi-
nal previously and it could be collected.
But now it is not so. A little money is given
to the lower hierarchy of the income-tax
department and the matter is squared up.
This needs to be reconsidered.

In conclusion I submit that the present
budget could not be better. Considering the
situation prevailing at present this is the best
budget and we support it.
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SHRI SEZHIYAN (Kumbakonam) : The
Finance Bill and the budget proposals re-
flect the economic policy of the Govern-
mznt and determine to a large extent the
econamic activity and the financial stability
Tot only of the Central Government but
also of the State Governments. In a federal
structure with an inbuilt bias in favour of
the Centre it is bound to be so. In recent
months, in the Indian economic landscape
the Centre-State relations, particularly
financial relations, have dominated the dis-
cussion, Apart from being an academic
discussion, it is a very urgent problem,
carying for immzdiate relief and
solution, We should make a review
of soms of the important provisions of
the Constitution regarding financial
telations  between the Statc and the
Centre and see whether they had been ob-
szrved in letter and spirit; it is a timely
review, Article 274 of the Constitution parti-
cularly wants the prior recommendation

of the President for bringing in
a Bill affxcting taxation in  which
States are intercsted, On how many

-occasions has the Cenire approached
-or consulted the States before taking a deci-
sion on measures affecting States? For ins-
tance, the tax on railway passenger fares
‘which was levied in 1957 weas repealed in
1961 without consulting the States. Also, a
-surcharge on  income-tax was levied
‘without consulting the States. An increase
in excise duty by Centre on petrol restricts
the scope of the levy of sales-tax by the
‘States. In all these cases, we require that
the Centre should consuit the States before
they take action. The Fourth Finance
«Commission has noted:

“*An explicit provision for a recommen-
dation by the President should normally
entail some mechanism other than the
usual briefing and advice from the con.
cerncd Ministry at the Centre,"”

It is no use saying that we are con-
sulting the concered Ministry and then
proceeding. A mechanism should be
devised,

In this connection, I may draw the atten.
tion of the House toa private Member's
resolution tabled by me, but which un-
fortunately could not be reached on that
day. [In that resolution, I have demanded:
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“This House is of opinion that the
Government should take immediate stops
for formation of a permanent institution
to make scarching review of the Centre-
State relationship in all aspects and to
evolve and ensue functioning of full fede-
ralism, in spirit and in form, with greater
devolution of power and maximum anto-
nomy possible to the States in India.”

Whether this can be done within the four
corners of the present Constitution or we
require anmy constitutiona] amendment
should be considered, and it is time that we
went into this matter. Unless the financial
relationship between the Centre and the
States is put immediately on a satisfactory
basis, in the present context of different
political parties putting strains and stresses
on the Indian Constitution, it may become
very late in the day to arrive at a solution,

The Administrative Reforms Commission
has also gone into this question in a very
exhaustive way and they have said in their
report that the present state of affairs
in the States” economy rests on the follow-
ing three points: first, the resources for rais-
ing funds available to the States are com-
paratively inelastic, Two, the functions
allocated to the States are such as lead
compuisively to expanding responsibilities,
particularly in the context of ambitious
development plans; three, important re-
sources for national plan financing are
foreign aid and deficit financing, both tend-
ing to strengthen Central rather than State
resources, Because of these three bases, the
States have not been till date given a fair
deal.

I want to concentrate on only one aspect
of the States’ instability of the financinl
resources. For example, the most
disturbing feature of the State finances is
the increasing burden of indebtedness,
It is a very alarming position,
Speakers in the Centre-State relations
conferences have always drawn the
attention of the Government, to the autho-
rities that be, to the growing burden of
debts on the States. The debt burden of the
States in 1951-52 was only of the order of
Rs. 445 crores. It has gone in 1968-69 to
the tune of Rs. 7,032 crores, The debts of
the States to the Centre—which is a8 more
crucial one—stood in August, 1947, when
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India attained Independence, at only Rs, 44
crores, The entire States put together owed
to the Centre only Rs, 44 crores at that time,
Now, in March, 1970, it has gone to the
tune of Rs. 5997 crores: from Rs, 44
crores to nearly Rs. 6,000 crores, is a long
track,

Then, about debt services; debt services
by the States is @ big burden put on their,
slender rescurces. In  1951.52, all
the States put together, had allotted only
Rs. 8-49 crores for debt services, Now, in
1969-70, it has gone up to Rs. 640 crores,
along with Rs, 264 crores of rupees as inter-
est, The interest alone comes to Rs, 264
crores apart from the instalment payment.
‘What happens is, unmindfu] of paying these
things, the States go on taking loans,
Whether they have got any idea of repaying
inafuture date, I do not know. (Interruption)
‘Whatever loan is being given by the Centre
to the States, a major portion of it is taken
back by the Centre itself, In 1950-51, for
Tamil N&du Gcovernmert, the amount
repaid was less than 4 per cent of the
fi ial loan e received frcm the
Centre. But during the fourth plan the
Tamijl Nadu Government has been offercd
Rs. 140 crores of loan assistance from the
Centre. But the Tamil Nadu Government
is going to repay during the fourth plan
about Rs, 160 crores. So, instead of the
Centre assisting the States, the reverse is the
process, the States are assisting the Centre.
So, it is high time a Federal Debt
Commission is appointed to go into the
entire question. If you do not want 10
encourage reckless spending, if you want to
infuse some responsibility to the States, it
is high time you analyse the debts taken by
the States and offer them a solution as to
how best those loans could be avojded
or liquidated.

In this connection, I have scme
suggestions to  offer.  Firstly, loans
that have been taken for financing

schemes that do not bring in a direct
financial return to the State such as
for education, medical facilities and
rural manpower programmes should be
treated as grants, Secondly, repayment of
loans given as relief to goldsmithy or to re-
patriates from Burma and Ceylon or for re-
lief of distress caused by natural calamities
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should be insisted upon only to the extent
the State Government is abie to recover it.
The States did not want the Gold Controj
Act. Suo moru the Centre brought it.
‘When thousands of goldsmiths were thrown
out of employment, they were offered loams
by the Centre, but all the loans were written
in the name of the States and whether
the loans have been recovered or not, the
States are being asked to pay back
the restalmerts of those Joans, There-
fore, when the State Governments
have not had any share in taking the deci-
soin here to bring forward the Gold Control
Act, the Centre should hold itself responsi-
ble for recovering the loans. We did not ask
for the Gold Control Act. Tke Centre
wanted it and they should face the conse-
quences also. Why should thcy burden the
States with the repayment of these loans?

Thirdly, repayment of loans taken for
irrigation and power should be over a long-
er period, At present these schemes are
financed through Miscellaneous  Develop-
ment Loans, which are repayable in 7 annual
instalments with a grace period of three
years. Irrigation and power schemes have a
longer] gestation period and returns will
come only slowly. Therefore, repayment of
loans taken for such schemes should be
spread over 20 to 25 years. Whenever the
Centre takes loan from the World Bank, it
is spread over 40 to 50 years. They are
soft loans with low rates of interest. But
when the loans are given to the States,
the repayment period is restricted to 7 years
and the interest rates are high. As I said,
important sources for national planning
are foreign aid and deficit financing. For
foreign aid, the period is longer and the
interest rates is very low. For deficit
financing, the interest is zero and the re-
payment period is infinite. When both
these things are combined, to ask the States
to repay it within 7 years and to charge
a high rate of interest is not unjust and
cruel, but it is going to upset the entire
federntion structure as far as financial
relations are concerned.

Fourthly, adequate provision should be
made in the States Revenue Account for
amortisation of at least open marked loans
and loans from Government of India at the
end of a fixed period. These provisions are
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not being made these days. Then at the
end of the period, the States are put to a lot
of hardship. The element of grant in
Central Assistance for State Plan should
also be considered and should be stepped up
States will continue to be burdened with
‘heavy debts.

Now, 1 want to discuss about the wrong,
if not mischievous propaganda that is be-
ing carried out that the State of Tamilnadu
is receiving special attention from the
-Centre, that is, from the Indira Govern-
ment. They say because we are in the good
‘books of the Prime Minister that is why
we get much grant, | do not know what
kind of book is being kept by the Prime
Minister ; but the book-keeping of the
Tamil Nadu Government does not show
dny  ¢ncouraging rosults.  Actually,
‘we have not been given a fair
deal. At evcry stage the due shares of
Madras State have been slashed down.
When the draft Plan was considered
in 1966 they fixed the Tamil Nadu Plan
at Rs. 564 crores. At the time we said
it is not enough and wanted a higher
rating to be given. The present Govern-
ment considered wvery sympathetically
and fixed it at Rs. 502 crores! I appeal
to them that at least a minimum plan
574 crores is required. As regards
Central Assistance in 1966 we were
allocated Rs. 250 crores but the Central
‘Government and the Prime Minister
considered sympathetically and said it
will Rs. 202 crores. In other things also,
for example, take devolution percentages
by the Finance Commission. There also
porcentages of sharing in regard to
income-tax, additional customs duty
have done down as far as the State of
Tamilnadu is concerned. Therefore,
Tamil Madu Government has suffered
at all points and at all stages.

The Central Government has appointed
‘a pay commission to go into the salaries
and allowances structure of the Central
‘Government employees. The State of
Tamilnadu has also appointed a
Commission but the Finance Commission
when it came refused to take into account
the consequences of the Pay Commission
appointed by Madras Government as oo the
day of the sitting up of the Finance Com-
mission the Tamilnadu Pay Commission
thad not finalised their award, I would like
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to state here that scales of pay for the
Tamil Nadu Government employees
are much lower than that available
in Kerala or Mysore. So, the Centre,
they should take into account the pay-rise
that will be demanded by State em-
ployees because swo motu if you do some-
thing, the State employees will clamour
for parity Unless we make a re-appraisal
of the constitutional provisions relating to
the finances of both the States and the
Centre, we will not be able to put the
financial stability and make them really
State on and truly partners with the Centro
in building up the nation truly healthy
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fog oy 7x ¥ A= TR &1 R
O oy & e 3 gaT SifaeT w30

SHRI TRIDIB KUMAR CHAUDHURI
(Bzrhampore) : Sir, I do not want to go into
the details of the provisions of the Finance
Bill which are well known, It would suffice
if T say to-day that thz mzasures proposed
have not been of such a nature as to en-
thuse those who are of my persuation of
thought.

T would rather prefer to utilise this oppor-
tunity in highlighting the economic and
financial problems of the State of West Ben-
gal, It is not very often realised in this
House that the problem with which West
Bangal is confronted to-day is not so much
a law and order problem or a political pro-
blem but primarily it is a financial and eco-
nomic problem,

The United Front Government broke up
just on the eve of passing the budget, But
the state of finanzes in Wast B2ngal ware as
such that even if the budget were passed
by the legislature, the state of economy
would have been in doldrums. That is
why, as one coming from that State, I have
ta come here and plead before the hole
House, not only bzfore the Government,
nat only before the Minister of Finance
and the Prime Minister, but bzfore the whole
House to plead the case of Wast Bzangal,
The other day when the Bill for the delega-
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assistance for their States, That is why
I want particularly to impress upon the
House that West Bengal is not only a State
problem or a regional problem, it is primi-
rily a national problem. It is not very often
realised, Sir, what stakes people of other
States have in the State of Wast Bengal,
I have collected some figures from the
Hazari Committee Report to which I would
like to just make a casual mention, Before
I comz to Hazari Committee's report, 1
would refer to another significant figure.
West Bengal provides jobs to above 60 lakh
workers and other employed persons from
different States, From the census taken in
1961 it was found that Rs, 28 crores were
remitted from Calcutta every year in small
postal money orders, That is the savings
of small men without bank account, This
was remitted to almost every State in India,
but mostly in Bihar Eastern UP, Eastern
MP, Orissa, Andhra, Tamilnadu and Kerala,
Where would these people go if the economy
of West Bengal collapses?

Coming to the figure given in Prof,
Hazari's final Report on Industrial Plan.
ning and Licensing Policy, 1 find there very
interesting figures Prof. Hazari has shown
that out of total approved investments of
Rs, 275 crores between 1959 and 1966, only
14 crores or a little over five per cent repre-
sented investments by Bergali cnticric-
neurs while Rs. 32 crores or 48 per cent were
by Marwari entrepreneurs, Rs, 55 crores or
20 per cent were by Gujaratis, Parsees,
Punjabis and other Indians, Rs, 8 crores

tion of Legislature powers of Parli

for West Bengal, to the President, was being
discussed, I uttered a word of caution and
said that Bengal was just on the brink of a
revolutionary explosion, The real mean.
ing of the violent manifestations of political
disturbances and disruption have become
almost the order of the day in West Bengal,
and in the city of Calcutta and its suburbs
and will not be understood unless we relate
them with the state of economy there. But,
before 1 do that, I would like to appeal to
all sections of the House not to take my
pleadings for West Bengal as coming from
a regional spirit or narrow spirit. The pre-

or nearly 3 per cent from domiciled foreign-
ers and Rs. 66 crores or 28 per cent from
international combines. These figures
represent only approved investments for a
period of 7 or B years only and from that we
can get an indication what total investment
stakes people of other States have in West
Bengal. If the economy of West Bengal
today is in shambles let it not be thought
that only Bengalis will suffer. As a matter
of fact, the economy of the whole of the
eastern region of India would suffer and
that is why it is necessary to highlight this
aspect of the problem. Somehow or other
this p 1, although it has been debated

vious speaker who spoke just now pleaded
the case of Uttar Pradesh, As a matter of
fact we are a very poor country and our
politics to-day and for many years to come
would remain a politics of scarcity and
naturally reprosentatives of every  State

over decades, has not been solved and tacki-
ed. T do not have much time &t my dis-
posal and 1 would just mention what the
mean agpects of the problem of West
Bengal are,
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Firstly, the rate of population growth
here is 32 -8 per cent, second only to Assam,
compared to the all-India figure of 215
per cent. You may add to that the pro-
blem created by the refugee influx from East
Pakistan. Only yesterday the P.T.1. report-
ed that during the last 3 months, 30,000
new refugees have come. And if our past
experience is any guide, then all these peo-
ple will ultimately become a burden on the
economy of West Bengal.

Then, there is the chronic food problem
and the problem of rice shortnge. Rice is
our staple food crop. But this rice shortage
has been created mainly by transferring land
from food crops to jute. The twin cffects
of this transfer und the industrial recession
has been that we are confronted with a tre-
mendous problem of unemployment. 1 do
not want to go into the details, because that
would take time. But in the jute industry,
in 1952, the total employment figure was
2,75,000, In 1966, even before the United
Front Government came into power, it had
come down to 2,30,000,

Then the Calcutta region and Bengul as
a whole is particularly dependent on the
engineering industry. But the recession
in the engincering industry has created
another problem, and todiy, we arc con-
fronted in the State of West Bengul, accord-
ing to the calculation of the experis, with
a backlog of employment of 1,500,000,
which before the end of the Fourth Plan
will rexch the figure of 3,300,000. Unless
we tackle these basis aspects of the problem,
the present problems, the political problems
and the problem of disruption or violence
that we witness in West Bengal cannot be
tackled, and that can only be done if
the Finance Ministry and the Planning
Commission take matters seriously,

1 can do no better than to quote from the
budget speech of Shri Ajoy Mukerjee.
Unfortunately, the budget could not be pass-
ed. But Shri Ajoy Mukerjee points out in
his budget speech:

“Qriginally, it was thought that an
investment of more than Rs, 600 crores
was necessary for West Bengal during the
Fourth Plan period.”

It was after a great deal of higgle-huggle
negotiations that it was brought down to
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Rs. 321 crores. Shri Ajoy Mukerjee con-
cludes his speech by saying:

“It is a matter of no small regret that
for the time being, the available resources
do not add up to more than Rs, 321 -50
crores. It may be remembered that we
had spent Rs. 304:74 crores on our
Third Plan. Indeed, having regard to the
steady risc in price level since the end of
the Third Plan and our Fourth Plan, if
limited to Rs. 32150 crores, it will in
physical terms be smaller than the Third
Plun."”

Then, there is the problem of Culcutta,
Several yeuars back, the World Bank dealt
with this problem, and as a matter of fact,
a team of experts had come, The World
Bank is still prepared to give sizable loans
for rchabilitating the city of Culcutta,
Government have agreed to a plan of Rs, 80
crores, of which Rs, 40 crores should be con-
tributed by the Centre, but up till now, no
implementation machinery has been created
for this, So unless the Centre comes forward
with determination to tackle these problem
resolutely, T am afraid things cannot be im-
proved, whatever may be the political mea-
sures you may think of, Now the new ad-
ministration in West Bengal, after the impo-
sition of President’s rule, if we go by press
reports and the information given by the
Home Minister 1oday, have suggested some
kind of legislation for preventive detention
and other repressive measures. But I
would tell Government with all the empha-
sis at my commund that these repressive
meisures would not do. Unless they are
followed up with large scule constructive
measures, the entire economy of Bengal
will collapse, und if it does, it will bring
down the entire easiern region of India.
Not only West Bengal, but part of UP, a
larger part of Bihar, a larger part of the eco-
nomy of Assam, Orissa and North-Eastern
Andhra Pradesh have Calcutta and West
Bengal as their hub. This is a very strategic
region, a part of the South East Asian re-
gion, and we must not forget that if we
allow things to deteriorate in that fashion
in West Bengzl and in eastern India, a bor-
der arca and a strategic area, not very far
from Vietnam and other South East Asian
zones, which are ablaze to-day, it will have
disastrous consequences. If we move in a
manner which allows things to drift it
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would inevitably prepare the ground for a
violent mass upheaval and a revolutionary
explosion which will immediately engulf the
whole country, '

SHRI M. SUDARSANAM (Narasa-
raopet) : At the outset, I would unhesi-
tatingly say that this year's budget certainly
reflects the urges and aspirations of the
common man. This is really a production-
oriented budget. It is a very bold and clever
Pudget. though it is called a political budget
in certain quarters,

This Bill spells out the philosophy that
strengthens the corporate sector to some
extent and at the same times removes glar-
ing inequalities of wealth through increased
taxation of incomes over Rs. 40,000 and by
placing additional burdens through tax
and additional wealth tax on urban lands
and buildings. If znyone makes a detailed
caleulation, one will realise that the texation
works out to more than 100 per cent. In
referring to this matter, I am not unaware
that it might Icad to disincentives in earnings
for the betterment of the economy. An
imaginative budget could have exempled
corporate profits to the extent of about 30
per cent i:s in Sweden when they are plough-
ed back into the industry, This alone can
really solve our industrial proble and the
unemployment problem, This will certain-
ly increase the job potential und gross
national product. 1 believe Government
will assess its implications and would take
requisite steps to provide reliefs wherever
possible.

The Bill has led to a heulthy rise in the
share market to some extent because of the
tax reliefs on incomes up to Rs. 3,000 on
shares and also bank deposits, and the
exiension of Wealth-tax exemption etc. to
Industrial shares and securities. In fact,
the rise hiis been caused by 1eking adventag
of these facilities for reduction of tex linbie
lity.

These, | feel, are only one aspect of our
aims and aspirations. We have a lot of
homework to do before we can hope to
move in the direction of our goals.

Firstly, one must do some hard thinking
on further improving agriculiural, industrial
and mineral production. Unfortunately,
the impact of the Green Revolution has not
percolated to cash crops. The transfer of

VAISAKHA 15, 1892 (SAKA)

Finance Bill, 1970 210

improved technology can reach desirable
proportions only if it covers cotton, jute,
oil seeds and other types of agricultural
produce, including tobacco, so that their
increased per acre yields will result in cost
reduction, larger exportable surpluses and,
in some cases, release of acreage for further
food production. Increzse in mincral pro-
duction through appropriate incentives can
result in greater employment. As for indus-
trial production, I am afraid, we are making
too much of the recent improvement. Let us
put the achievement in a proper perspective,
From 1960 to 1965, we were achieving an
annual growth at a compound rate of 8 to
9 per cent, There wis a slide-back due to
recession in 1966 when the index went down,
In 1967, it further went down over 1966, If
it improved by 6-4% in 1968, it has to be
remembered that it was still below the in-
dex reached carlier. Similarly the improve-
ment of about 7% last year would put our
index perhaps only slightly above 1965,
Therefore, what transpires is that we have
only recovercd the lost ground in the indus-
tiial field as a whole. Now to improve
production further, new investment has to
be generated with an appropriate balance
us between consumer goods and heavy in-
dustries. The present situation is such that
shortages have begun to develop in the raw
material supplies of 1 larger number of
items, The Economic Survey itself drew
attention to the shortages in Qil seeds, col-
ton, iron and steel, staple fibre, non-ferrous
metals, etc, Let us realise the implications
of these shortages., Costs have risen and
the profitability in some of the industrics
would go down either because of the exis-
terce of controls or beciusc of the incapa-
city of the consumer to buy the goods at
higher prices. In either case, two conre-
quences flow-profitability goes down and
with tnat there will be lower corporate
earnings and fal] in corporation tax realisa-
tion. Besides, shortages will lead to disillu-
sionment in the society. I, therefore,
suggest that a crash programme must be
initiated to0 see what can be done to
overcome thesc shortages and to augment
industrial production,

Second]y, the ingenuity of the framersvofl
the Budget proposals must come into play
to correct a situation which has arisen, viz.,
disincentive in purchasing pew equity issues
vis-a-vis investment in existing shares.
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This has occurred because of the withdrawal
of the scheme of tax credit certificates in
respect of investments in new equity issues
and also because of the long gestation pe-
riod in realising dividends from new com-
panies, Already, there is a decline in the
‘consents for the issue of capital as per Eco-
nomic Survey of our Government. The
decisions announced by Government on the
Dutt Committee Report have opened a
new Pandora’s box in view of a number of
legal and other issues that will require to be
tackled, Also, the growth of new enter-
prises may be effected because of various
factors. Here I refer to only one problem,
viz., that of streamlining the procedures for
re-licensing of 41 delicensed industries,
which is required to be done within a period
of three months from the issuance of the
notification on 19th February, At the same
time, the rea] advantage of raising the
‘exemaptions limit to Rs, 1 crore can only be
‘secured if appropriate facilities of foreign
-exchange for raw materials are provided,

In my view, the real solution to tackling
the price situation is not at all through
artificial controls, but through freeing the
economy and creating an environment in
‘which production can really increase, We
already have appropriate strategic controls,
Special ¢ ial for initia-
tion of further welfare measures, as spelt
out in the Central Budget, the scope of
deficit financing which has been placed at
‘Rs. 225 crores and what is most important,
the continuing tendency of some of the
State Governments to rely on over-drafts,
without being able 10 raise additional
resources,

Very unfortunately the Budget is not
Export-oriented, because export duties on
‘various items still continue, especially on
tobacco, Export of considerable portions
would suffer; unless the export duty is imme-
diately abolished, tobacco will not be in the
‘history of export commodities.

1 suggest that we should endeavour to
increase employment and employment
opportunities through growth and produc-
tive efforts and not through increase in
administrative’ The sch out.
lined in the pamphlet “Towards Growth with
Bocial Justice’* will go some way in tackling
the problem marginally. Here again, I
would like to caution that these schemes
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must be implemented with a new missionary
zea] through an ably chosen band of official
who are dedicated to the spirit underlying
the schemes, so that the problem to which
our Government has turned its attention
are gradually but surely, solved,

Coming to my State of Andhra Pradesh,
the people are still subjected to droughts,
famines and ajso cyclones, Thc per capita
income in Andhra Pradesh is the lowest and
much below the national average, It is
industrially very backward; practically in
the absence of sizable public sector projects,
the possibilities of attraction of ancillary
industries is also considerably narrowed
down, 1 am heartened at the announce-
ment of the Prime Minister about the three
Stee] Plants—Vizakapatnam, Hospet and
Salem, 1 suggest that the formation of
separale units is most essential so that work
can be taken up in a serious manner, This
will solve to some extent the unemployment
problem in the local population,

The need for one more Refinery on the
East Coast, especially at Kakinada, is
keenly felt, This must be esiablished at
once, thus giving room for opportunities
for petro-chemical projects on the East
Coast. Priority must be given for rural
electrification,

1 am happy that the Government has
inaugurated the scheme for mining copper,
zinc and lead at Agnigundala. Here, 1
would like to appea] to the Government to
create dynamism to put the plant into com-
mission. The officers must work with
missionary zeal, This project will be
a very good foreign exchange earner, produc-
ing considerable quantities of lead, zinc and
copper, for the betterment of the economy
of our country. A full-fledged and Indepen-
dent organisation is to be formed at once,
for exploitation of the deposite with Head-
quarters in the Mining area.

Establishment of ZINC Smelter Plent at
Visakhapatnam in Fourth Plan is also ur-
gent. Government of Andhra Pradesh,
already offered adequate land and water
facilities and cheap power. This has been
already approved by Government of India,
Immediate steps for installation should be
taken to avoid increased costs and bitterness
and frustration in the minds of the people.
With these remarks 1 support the proposals
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of the Prime Minister and Finance Minis-
ter.

SHRI SURENDRANATH DWIVEDY
(Kendrapdra) : We are not at the last stage
of the discussion of the financial proposals
and we have to consider seriously whether
the Lok Sabha which is the watch dog of
public finances is doing justice to all the
demands that are being voted here, Whether
it is due to lack of time or due to lack of
proper arrangements. .. (Interruptions.)

SHRI C. K. BHATTACHARYYA
(Raiganj) : —or due to Members t2king
excessive time,

SHRI SURENDRANATH DWIVEDY:
He is talking rot. What I wanted to say is
that we could not discuss as many as 11
Ministries, Tt was all guillotined. Actual-
ly speaking, [ made a count. 1 find that only
16 per cent of the demands were discussed
by this House. So, necessarily, T want the
Leader of the House—of course she is never
present—

MR. DEPUTY-SPEAKER : She was
present; only a little while ago, she went
out,

SHRI SURENDRANATH DWIVEDY :
She is sometimes present : I amend my
statement. So, 1 want the Leader of the
House and also the Chair to consider serious-
ly when we discuss the budget in all stages,
whether we should not arrange our pro-
gramme in such a manner as to enable us at
least to discuss each and every Ministry.
1t is essential because on the Appropriation
Bill also, this House does not discuss the
Ministries which have been left out. If
time was given for discussion, during the
Appropriation Bill, of the Demands of
those Ministries which were left out, that
could be done. But that is not being done,
and so unless we all apply our mind to this,
1 think the Lok Sabha will be failing in its
duty because the Rajya Sabha has not got
this right or power to discuss these matters,

About the Finance Bill, I do not want to
go into the details. I spoke in greater de.
tail while speaking on the general budget,
The Prime Minister has announced some
small concessions, This concession, T take
it, is very marginal, The concessions in res.
pect of tea and other things is of course
welcome. But what I find is, the additiona]
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‘revenue of Rs, 170 crores that would accrue,
after this concession was given will be re-
duced by only Rs, 1-8 crores. That is
nothing. Actually speaking, this indirect
taxation will hit the common man, There
is no doubt about it. The attempt should
be, as far as possible, to arrange this
taxation in such a manner as would not
hit the common man much, We were
thinking that there is some rational think-
ing, and actually the taxation proposals
would be formulated in that manner, What
little is given to the common man, as they
say, in the shape of other concessions by this
indirect taxation and fresh taxation, is neu-
tralised.

Let me take the question of sugar, The:
Prime Minister did not mention about this
at all, or, she did not think it proper—I do
not know—=although, as you know, almost
all those who have spoken on the budget
proposals in this House including Members
of the ruling party have all opposed this
levy on sugar and have pleaded that it
should be withdrawn,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C,
SETHI) : None has spoken during this
debate.

SHRI SURENDRANATH DWIVEDY :
That js what I am saying, When the gene-
ral budget was discussed, ajl mentioned
about it, I have given an amendment about
this in the Finance Bill. Now, let us sce
whether it actually hits the common man
or not. If we take the figures since 1948,
T think the price of sugar has increased four
times, Take the present levy, and see how
it will affect. 75 per cent of the total pro=
duction of sugar is on a quota basis and the
rest for the frec market, The price of the
frec market sugar fluctuates according to
demand and availability. Because the
Government has fixed the basis of the quota
so low individually and also because there
is a large section of the population who do
not come under the quota system, and are
compelied to buy outside the quota system,
the run on the free sugar is almost compul-
sive. The result is, not only does the price
of free sugar increase but Governmen{ tax
thereon would also increasc in greater pro-
portion,

T have also figures to show that the per
capita availability of sugar has come down
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and the total production of sugar in terms
of gur has remained almost static. The
recovery percentage has come down from
101 per cent in 1964-65 t0 9-9 per cent in
1967.68 and to 9-4 per cent in 1968-69.
Hence, wh be the percentage of con-
trol, the whole of the excise duty will be
passed on to the consumer, The excise
duty on sugar, the sales-tax, octroi duties
and other levies on sugar were to the tune of
25 per cent of its value. By this increase in
duty, the percentage will increase very sharp-
ly. If the Government think that this is
a Juxury item, 1 have nothing to say. But
if they do not think so, I will still plead with
them that they should accept my amend-
ment and withdraw this levy.

We have all welcomed agricultura] wealth
-tax, But Government is still showing hesi-
tation, I do not understand the purpose of
the new announcement that farm houses
should be excluded from the purview of 1ax-
ation, According to the present Act, up to
the value of Rs, 1 lakh, it was already be-
ing exempted. Really speaking, these farm
houses are residential houses and people
-stay there, If you exclude the farm houses,
then practically nothing will be left for taxa-
tion, For whose benefit is it being done?
Probably the Government has in mind big
landlords in Punjab or other places. Pro-
bably there are some people who have
amassed great wealth through agriculiural
-income and they have influenced the Govern-
ment to do it.

14-53 brs.
[Surt SHR1 CHAND GovaL in  the
-Chair)

The plantations also would come under
the purview of this Act. Actually I find
that as in factories, even small plantation
owners have to build houses, schools, hospi-
tals, etc. These are statutory obligations,
If such cases are exempted, 1 can under-
stand, But I really fail to understand for
whose benefit they want to exclude farm
houses. I hope Government would give
serious consideration to these two matters,

1 have already given an amendment about
raising the exemption limit for income-tax
to Rs, 7500, as recommended by the Bhooth.
alingam Committee,  Government have
accepted many other recommendations, but
1 do not know what prevents them from
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accepting this recommendation, If they
do not want to go up to Rs. 7,500 as a com-
promise they could have at least gone up to
Rs, 6,000. But they have not done so, It
appears that by going up to Rs. 6,000 they
could have removed 17 Jakhs assessees out
of a total of 28 lakhs assessees from the list
and the total loss of revenue would not have
been more than Rs. 7 crores 1o 8 crores.
At the same time, the income-tax officers
would have more time to deal with bigger
cases,

SHRI1S. KANDAPPAN (Mettur) : In the
ultimate analysis, there would be no loss of
revenuoe,

SHRI SURENDRANATH DWIVEDY :
My hon, friend says that there would be
no loss of revenue. At the same time, there
would be some relief to the lower middje
class people, Otherwise, this concession
will have no meaning because of the rise in
the cost of living, T do not think this pro-
posal will give relief to anybody.

There has been much talk about the
public sector industries, especially the steel
plants, 1 have dealt with it in detail in
my budget specch. But I would be fajling
in my duty if I do not refer to it here, We
have no concrete proposals before us in this
House as to how the management of the
public sectos is going to be improved,
What are the concrete measures that the
Government of India propose to take to
improve the situation, keeping in view the
criticism of the public sector undertakings
not only by those who oppose it but also by
various Committees of Parliament as well.

1 am told that recently there was a seminar
organised by some non-official body in which
the Prime Minister and other Ministers
participated, I do not know whether
any instructions were issued by the govern-
ment or not, but I am told that the represen-
tatives of management and workers of the
public sector industries came and partici-
pated in this conference, At whose expense
did they come? Did government issue any
instructions that they should participate in
a non-official conference? I may wam
you that you are creating 8 very bad prece-
dent by surreptitiously managing these things
in such a manner that you make a show that
your own men of the ruling party are orga-
nising this and then issue instructions (o the
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management and workers to participate in
it. Iknow it for a fact that the representa-
tives of the workers have been paid first
class fare and their accommodation had
‘been arranged so that they could perticipate
in this seminar, Yet, most of them said
that they do not know what was the pur-
pose. So far as the discussions and deci-
sions of the conference are concerned, they
have no bearing on their own problems in
their plants,

During the discussion on the D¢mands
. for Grants of the Steel Ministry the Prime
Minister announced the location of three
steel plants in the south, We all welcome
it. But it looks as if in this country there
is only north and south and no east and
‘west.

SHRI CHENGALRAYA NAIDU :
{Chittoor) : North have steel plants; there is
one in Orissa,

15hrs,

SHRI SURENDRANATH DWIVEDY:
Why do you bring Orissa into the picture?
Madhya Pradesh is very much in the pic-
ture, Now, what is the basis on which the
locations have been decided for these three
new steel plants? If the basis is that we must
disperse our industries in different States and
as Mr. Naidu insits that at leasts each State
must have one stecl plant then I have no
objection; the economy of the country may
go to dogs but we must have a steel plant in
cvery State, If Government's consideration
is that, I will not quarrel with them. In
this connection 1 want the Government 1o
consider and let us know whether location
of industry—either steel plants or any other
public sector industry—should be consider-
<d on State basis or political considerations,
or on economic basis taking into considera-
tion the national economy as a whole, 1
have collected some statements made by
our friends—a statement by a Minister in
‘Tamil Nadu Government and a statement
by Mr. Brahmanand Reddy. The Tamil
Nadu Minister says because we were sup-
porting the Government and Government
could not afford to displease us, so we have
got Salem steel plant.

SHRI S. KANDAPPAN : The Minister
did not say that it is because of the support
that we got it, He did say: *“‘We fought for
it and we got it.”
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SHRI SURENDRANATH DWIVEDY :
They fought for the Salem plant and got it
and, therefore, they are cclebrating the vic-
tory for it. One must fight to get it whether
there is economic viability or not, Now,
what does this Government want—it wants
there must be fight, burning of trains, burn-
ing of houses, disturbances, etc, There
will be all these agitations in order to enable
a State to get a steel plant,

Take Madhya Pradesh and Orissa. In
1964 the late Governor of Orissa, Mr.
Khosla, who is a technician himself has
submitted a proposal. There are two plac-
es which are quite close to Rourkela—
Bonai and Nayagarh—where the deposits
alone would be to the tune of 29,000 million
tonnes and for future we could have an
integrated stecl plant the capacity of which
can casily be increased to 10 million tonnes.
These facilities are there. All these places
which economically or othrwise would also
have got first priority according to me but
when we plan something we must have at
least some consideration to the owverall
economy of the country. That was com-
pletely ignored. The only answer that the
Steel Minister has given here is that the
Orissa Government sent their proposals
only on the 5th March. The Orissa Govern-
ment might fail in its duty. It may be possi-
ble that the Orissa Government was not
very much interested; but now they say that
they are very much interested. But will you
consider it only from the paint of view whe-
ther a particular Government wants it or
not or whether your national economy
demands that you must select the place and
on your own you should take the initiative
to find out which is the proper place for the
location of such industries?

The steel industry has already got a bad
name. Bokaro is failing and you are inject-
ing politics into it.

SHRI VASUDEVAN NAIR (Peermade):
Bokaro has not failed.

SHR1 SURENDRANATH , DWIVEDY:
It has not yet started and it might never
start. It may take four years more. Be-
fore production the cost has been calculated
to be three times more than what we are
having in Rourkela. It is all in the formative
stage. Wo do not know in which year
Bokaro Is coming.
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I want to know from Government why
these cases, which were already with the
Government, before the Planning Com-
mission and their own ministry, were not
given consideration and while deciding the
location of these steel plants why they were
ignored.

1 will conclude by saying that if the
Government believes that the only policy
which will work and to which they will lis-
ten is agitation, I can give the Prime Minis-
ter this assurance that in Orissa—and, I
think, Madhya Pradesh will join us—all
parties irrespective of any political differenc-
es and the people of Orissa will start an
agitation to see that the stecl plant is ulti-
mately located in Orissa, not by withdraw-
ing what has been given to others but in
addition to that. We must have a steel
plant.

SHRI CHENGALRAYA NAIDU: We
support it.

SHRI SURENDRANATH DWIVEDY:
Thank you. Why 1 say this is because it will
contribute to the national econdmy.

it afto ato wTOTET (AT : AW
ofa wgtea, & wam wer o< frer el
oft 1 qurs I AT g 5 oA &
wifer o ot 3T AT A EETiew w1
oY TG WHW HT I A1 AT FEA
<o F # F1 gz & ¢ | IR A BT
=W § fomeT IEET 2.9 To TF
1 g § AN w< ¥ g fram
WY a3 ¥ § w9 AT F1 qung &
mgﬁ:a’rmmﬁé’m@faﬁ
[ F e ¥ A9 F TEAE R
atr @ fr IEW Few " far
T 2y § fr & & gark qw & el
Y, 71 2w & F07 80 wfaww S #,
oY grat # @ §, anfr aw o gl
frerr wfgd o, ag aft faw Wt
FIfFT I F TEEEw & A G-
weAX (WEETQ) § wd SR
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Wit § 1 xaw fed oY & e sl AR
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SHRI CHENGALRAYA  NAIDU
(Chittoor) : Sir, there is a wrong notion
among politicians in all Parties that the
agriculturists are making lot of money
due to the green revolution. This is a very
wrong notion. 1 am only sorry for them.
These people who do not know A, B, C, D
of agriculture have become our leaders.
It is unfortunate. About 80°%; of our popu-
lation depend on agriculture. Agricultu-
rists and labour, both combined, constitute
85 of the population and the balance 157
who do not know A, B, C, D of agriculture
have bossed over them and they do a lot of
harm.

Last year when Morarji Bhai was the
Finance Minister, he introduced this Agri-
culture Wealth Tax and Fertiliser tax. At
that time some members said that it was
Morarji Bhai who did it and the Prime
Minister has got all sympathy for the agri-
culturists. Now Morarji Bhai is gone and
the Prime Minister is the thmu Minister.
She must show her s hy by withdrawi
this wealth tax. She has shown only a smtll
mercy of the farm h
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is having such big farm houses? Not the
poor farmers. I want the Prime Minister
to tax the farm house and leave off the land.
Let her tax this farm house and leave off
these lands from the agricultural wealth tax.
Only the rich people, the rich peasants who
can afford to spend Rs. 2 lakhs or 3 lakhs
could have farm houses. The poor agri-
culturists have not got these farm houses.
So, please tax the people who have got big
farm houses and exempt these lands from the
tax. This is my request to you. Agricul-
tural wealth tax by the Centre is itself a
wrong thing. Some people say, agriculturists
have made lot of money. Only with-
in 2 or 3 years they are able to see some
money but for all these years, for all these
centuries together, they were downtrodden
and they were not able to educate their chil-
dren and they have suffered. It is only
now that they see some money and now
these people’s eyes have become sore. May
I know whether these agriculturists are hav-
ing air-conditioners in their houses or air
conditioned cars? They are only investing
this money in levelling the land, deepening
the well, purchasing the tractors, etc. They
are using more fertilisers. When they are
doing all these things, why should you tax
them? This method of taxation, the agricul-
tural wealth-tax, is itself a wrong thing.
For the States, this is the only main income.
The main income of the States is from land
revenue. And, you want to encroach on
that also. You want to encroach there and
have that amount and you say you will dis-
tribute that amount. To whom ? To whom
soever supports you and others won't get
it. [ tell you, in so many States the land
revenue has been doubled and trebled. Why
do you think that they have not taxed ? They
have already taxed. The State Govern-
ments have already tken steps and; they
have already taxed. And now, in addition
to that, if the Central Government also
wants to tax, is it fair? I am asking you.
My only request to the Prime Minister is
this: Don’t take away this main income
from the States. Wherever they have not
taxed, ask the States to tax them, but wher-
ever they are already taxed you can’t impose
another tax. This is my only humble
suggestion. My only request is that the
Prime Minister may consider this and in the
cnd this tax may be withdrawn. Otherwise,
Madam, what happened to Morarjibhai will
happen to you. Please consider this.
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Regarding sugarcane I want to bring this
thing to the notice of the Prime Minister.
The Prime Minister has got only S acres of
land and she has grown some wheat only.
She might know about wheat, but about
sugarcane she does not know. That is
why I want to tell her about this. Now the
Government has fixed the price of sugarcane
at Rs. 73 minimum price. Do you know
the cost of firewood in the city, Madam?
It costs Rs. 125. For growing firewood you
have given more concession. You have got
more sympathy to the people who grow
firewood than to the people who grow sugar-
cane. Sugarcane needs more watering,
more manure, morc labour. But in respect
of firewood, within two years, you get dou-
ble the quantity and you can make Rs. 125,

You will please consider this. Since you
do not know anything about agriculture, I
am bringing this fact to you.

SHRI S. KANDAPPAN : He is address-
ing the Prime Minister. Let him address the
Chair.

SHR1 CHENGALRAYA NAIDU : I
am addressing her through you, Mr. Chair-
man.

Now take the cost of fertilisers. It is the
highest here. Nowhere in the world the
fertiliser costs so much as in India. Though
the prices of other commodities have gone
up, at least Government should see that the
price of fertilisers is not high. Agricul-
turists are expected to use more manures.
And there is a wrong notion that only the
rich people use the fertilisers and the poor
do not use them. I am sorry for it. Actual-
ly, the rich people do not care for this
whether they grow or not. But, the poor
people have to put in a little more efforts
for grcwing more foodgrains. And if the
poor agriculturists are taxed even on ferti-
lisers how can you expect themr to grow
more? | only appeal to the Government to
remove the fertiliser tax from the taxation
prcposal so that the poor people may use
more and more fertilisers and grow more
foodgrains so that you need not have to
depend upon America.

L]

The Prime Minister has said in her budget
speech that she is going to give some relief
or some help to the people in the dry-farming
area. In the dry-farming areas, only the
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[Shri Chengalraya Naidu]
rich people purchase lands. In Delta areas
they purchase lands and they have better
water facilities here whereas the poor people
are having their lands in dry areas because

they cannot afford to purchase lands in the
delta areas.

MR. CHAIRMAN : The hon. Member's
time is up.

SHRI CHENGALRAYA NAIDU : I
have got four or five minutes.

MR. CHAIRMAN : There are five speak-
ers from your party. 1 do not mind your
exhausting the entire time that will be
required by the other members of your
party. However you may take one more
minute if you want.

SHRI CHENGALRAYA NAIDU : I
was telling that these people are growing
groundnut oil seeds and other things in the
dry land areas. What relief are you going
to give to them? You have not even fixed
the minimum price for the groundnuts and
other things. When the agriculturists get
the produce to the market the price is low.
But, when the merchants get them, the price
goes up. Why cannot the Government fix
the minimum price 7 Every year, this Govern-
ment is importing lakhs of tonnes of soya-
bean oil from America. We want to be
self-sufficient in food-grains as also in soya-
bean edible oil. But, we are getting them
from America and Russia. Is it not telling
on our efficiency ?

So, 1 request the Prime Minister to fix
up the minimum price for the oil-seeds.
Only the oil-seeds are grown in dry land
areas. If you have got really sympathy for
these poor people, please fix up the mini-
mum price for this that sufficient quantity
of these oil seeds is grown and these are
given to the oil manufacturers.

MR. CHAIRMAN : Now you must con-
clude.

SHRI CHENGALRAYA NAIDU :1am
concluding. I agree that the Prime Minis-
ter wishes to collect some tax for the deve-
‘lopment. For whose development does
she collect the tax? Not for our develop-
ment but for the development of Russians,
_Every Russian Engincer, for example, is
paid Rs. 35,000 per month with air-con-
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ditioned rooms etc., etc. With this amount,
you can feed seventy unemployed engineers
in our country. What are you doing ? Every

useless item of machinery is bought from

Russia and is assembled here. In Hydera-

bad, there is a synthetic drugs factory. The
plant there is an old one. There is another
synthetic drugs factory in Rishikesh. That

is also an old one. All these plants were

rejected by China, but they were painted

and brought back to India and fitted here.

If things are going on like this, | do not

know what is going to happen.

I have to congratulate the Prime Minister
on withdrawing the concession in regard to
having guest-houses so far as the corporate
bodies are concerned. That is very good.
But what about the Prime Minister ? She
has appointed communist card-holders as
chairmen of the public sector projects, ahd
they are having guest-houses. Why should
the corporate sector be deprived of these
guest-houses, while at the same time, the
public sector projects are allowed to have
them 7 1 cannot understand this. Why
should there be this discrimination between
private sector and public sector in the matter
of guest-houses? Our communist friends
have complained several times about the
misuse of these guest-houses for political
purposes in Kerala. Very recently, some
Gujarat MLAs were brought herc and
accommeodated in some guest-house in Delhi.
This is how the guest-houses are misused by
them. 1 appeal to the Prime Minister to
sec reason, and to see the agriculturists®
plight. Let them not be taxed. There is
only one tax left to the States, and that is
the agricultural land revenue. Let the States
not be deprived of this. 1 only appeal to
the Prime Minister once again to see that the
agricultural wealth tax is withdrawn, Other-
wise, in 1972, the people will show what it
would mean.

it weiw wavE (FETEES ) © §T-
afg oY, & A79F g HATH WAY F =T
9EY &1 T | ®7 A feemer fE
IR T A w7 ¢ f o §@ Frfe-
ferow gram &, srefreeTe €t § A e
Feuaeq AT &) ERTFRIT . A
TER T w@T | feeg @9 & A
IawT gEr g § fF o ardd e €
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g W1 a1 wifeddw g ER ) ag ar
7Y & g%ar & i a1 §9g aW
wEY g &1 T Prfefaew € Mfeddx
g1 81 | TafaT s qTiT s=et Ty
§ dr wEd a o gAY Y e ey
=rfgw 1 7€ a1 S T s st &
feres St #EY a1 &Y T =g @ A
Fqx T w1 aAfae fa e 7€ aFar |

W 9HY qgT 3W 9T T AT WA
AT @ &, AET 8§ ot o fme ¥ Wy
BT & @94 78 & 5 g 9% e A
et A & IX 9@ | ;A F g@dy
a1 FEY S &1 g A SR A
SE TETH FALEE T AT TT ATET HY
YEEH BET § ¥, ey J9T d1Eg
qTAT 1 AT FET A E AT 77 T3
HTET FT AR FT T § THRANTF
fega O %Y a1 Fg A 1 g
A oW S 9 qEr g R oEefaE
fegw g, aga faat & &1 Wi aeoew
g s W& afew wd o
T2 a|d yRet fror A | T A A
FFET A1 T AT AT QI | WL A
TAFT AFAT &AT & {27 7|47 97 @
£\ 99 T AT FY {7 & AT =
=nfge | I A7 I AFF A 4 AT
WEATA T ANFSE @R A
afaq, gT wg M St F A 9%,
g AEE F AW U, 3T A1 qgr A%
quTe Tz JE I T & A aT o
Fifam ot ot &, mfeat & o
£ o7 AT FT 9 AYHTT KATAT AT
rav aET AT g 7 o T o,
o &Y goura, fare 71 o7 agr o< g
2?7 go it gefer A &1 fed W
g% womr TE & | g W ey el
f& o & |Tq GOAT AT A @ A
1T Howd G AT gafere € 7
Mo @e? ag wiag
g @ ¢ fF Femeedt AW SR
A qfAgi w1 T AwT A A §
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g AT &Y § & BT F AR 9T ITET
ATE F ¥ gt o e @ § o
@ § wafaT ff sma s, e
T AT 1T F AT AT a1 T Ay
T § foret g oft mfee €, 9% qa-
T F1 I FW FT 3T TF FTH I
Y forarr g7 | T o WY forwraat
®Y TGAT T FT g AT BT R E
afew 7g wfew fe ag 39 9 ®) fow
FAT FT CARTA KT W@ E | FAAT FTOT
At gEa g 7 A g Fe Ae
F 1962 H, AT Iq4 4T fF AT
3 OF &Y T 1 1965 H AT K qife-
X | TE Fay fE AT AW Ow &
T ¥ AE AN RE FIRTFAfE
forerd 3w oF 7 g1 g% A IA% fog
o €Y FaTa & i = @ § ward e,
TaT T FO f6 S awy e
TE A< |79 Y |re feet & o v o
qoar A @ A % et 9 e A
FIT 1 et I fgand & &nr aag
2| o 3% fgaa & 9% 3% Y W
aq IA®W AT KT ERU AL EGE |
@ A% F§ ¥ gAY SN wwE w6 e,
wifF ITHY TSt AT At AT v gE
¥ e e 7 A, gl ol
oY, TeeT & o AR g & oft oy agd
T WE | AU AT W g W &
A% 9T 7€), fror aw % g & A,
HTT % warT Har g o Yfame ¥ gy
et ¥ NI4T 41 (% 9 a9y Ay
arff # wan £ 2w A o frwrw
o it e 81 @ § o afag
7 wg @ § s 7 &1 T e o o
gy w1 aw ¥ g, Ao FORRE A
T ¥ fag, 99 oo & @y g faen
W@ EN TGRS
£ b oF T, K |Ew £
# fad % ITET AR qTHA W |

% JEECT Y 7 ¢ 5 ¥ A A g
g ot 1959 ¥ 1% IO &6 [0 Y
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[+ o weme)
7Y, &Y A7 S F §) W@ E IR I
qHT 1959 ¥ Gfeq AR A IgE
W ITAT I AEY oY e srawy 4
¥ Twy q fem mifag aeaw T FY 99+
FA A A A AT FoETO AL F
HT 7 gt A Ao FW owwer A
AR A F1 ars faa ag wy
#C fF 78 @ aga g0 FMACR £
R FIEegwE ST g | s Ay
JUEA IF 9 ¥ AT o ag g,
A wogTor arew ¥ w9 ag g A
& wiedgawm W @ mr 21 @ ¥
ITET WTAwA BT FT FT FE a9 A
T W &1 aEw A7 O arEw
%wﬁwmﬁmé@rétaw
o w19 v gwe fow, o Afew
wRww fag, o w@ oar amr) w5
T @ A S T | A W= @
& 7 i wiifr g7 F@w & fF T
Tl & a9 9% fest gf @ o sEw @w
FAT F Y ATIHY FATS | 6 AT FY
o % Feode wre ggr o s 9
& & §F 7 7 sy &) snefirE w1 o
®T AT w1 o e, amgx da faan
forad w1 smmed e e T FTEF )
o Y ff o7 F Ao faes A
WX gEET Afon 9% faem | o
TR ¥ o7 a2 & Srer a1 A gen
fore o & orrg aelt ot st s s
¥ @ ¥ @ ag fafadw g
ST 7w ag &t A ¥ A fear
ST W # Fwar § Ay fF wr W gl
sl w Wt arfaw onfa & A
I9 wfafa & fog s feey 1 @
&Y 7t v Y Ay wa e Feveren
fe e f& mde @v s TEEe
w2 forar 7F fored foelt ) wroqw w0
g | fafea wga fadfaa & g
wTd AT wW w7 wwA wg faar R o
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o & fd¥e w9 U A AW
fw oy 7 ) §1 Afew ag W
#ifoe f fFt *1 o9 &0 78 qT
&1 9 & Agw AT Tt € | gwien
& TN AT, JOERW [, w7
TEA FAa Y e | fow faw 9w
FIRT FH TG, AveATg 7 R, 99
famr ag sma® fae €1 omad | Tl
¥ ag Fgn W g 5 aw oaw
T AW E A @ A AT FY TE AT
T | F gg AT Y A4 A o
ITHY AR § qiT TAHHE FIYAAT H3-
FT A F1 A AT IAH grAl 7
FifF w1 JT T4 99 G o4 fF F=I-
fear & faget® @1 99 99 e =
v fF a8 a1 wEAde #1 wfafafa
I g1 91, I9F A5 faIwmi ¥ wrer
HTT F T ATT &Y W AT S I 7
W § W gl 9T A FETT 97 IEF
W A e G & s @ ur A
# 7€ A #Y dar< g fF AgE a8
TH AT FT AT, A FGA F O, A
IFAFT g8 9 9T, FFF 7 40, s ag
TEETN T EET I a1 g9 ATET § ST
HTE ¥ ®T g (6 T 9% faer &
Faffama fedge A& § = &
TE AT AT AT FWY ST FohedT § | 7T
IAHY A § A1 T @ G Y e
qEaT 4T |

O @ 3 ¢ F W w1 o aga
[T &AL ATAT, I ATIH &1 g4l JAT |
Iy TRafT 7 F fAg ey W F
IREEATT T e #1 991 qrfae
forar, @ a1z IUwY A # S1€ fifw
&1 7 W A A« ag I T4T A 7
qft wrrfge &Y 7€, 7 www TR T
W g ¥ afe FHE H 25 3T
o Sy T g Iaa fad i A
& agn—

“After hearing what the President has
said, the Working Committee is of the
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opinion that the allegations made...
MR. CHAIRMAN : Please try to be rele-
vant. We are discussing the Finance Bill.
st WEWT S A A T
TR wa s g
fasr qT & Y vt T smar F §
AL AT T TAAT § a1 TEE G

awwfe @ s w7 wfed,
WaE wfgd
o wejora senx : 9w e & o
frre Ieiegwe ae gem 91, 99R
TgW Wt o, &g ST W &,
st sl ol wgwe 4 et IEd
qH geT—
*,..the allegations against the Presi-
dent were on wrong assumptions based on

information available at that time, and
therefore they are untenable.”

T AT A A FAw w1 o 6o
T gt @17 @i A fFar a1, 9 -
e o1, T9a a7, AT an, s ag
IO FETE A fRAT 9T wEifE ag
araw F1¢ 2w A foar a1, 99 ="
¥ fang amow e A8 fagr an)

&%, 9T T arq H1 A G |
e g Al Wy gam 7 o
T A T & A AT A Sy
At #1 o FEw a7 q_T g AT
ot &t = &, dfew gEd afew &
WY TR 9% 7, o o g T @ e
TF U FTHT BT FIET ATYA 797 fem,
a1 I a% A H9E qET AG §, qWT
a1 @ ¢ Ty o wem w e,
o) a2 wfed, A w1 frast grar
t

sw § ofecw sorefe 9T @am

§1 g @ A ag T g
AfF & g T IrET aawY Tl e
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1 ag sewr g e ¥ smew
7 ¢ fr ofsmw dwe & s Afeem
¥ fm a et §—aget v —
TH-REAT aTaT §, FO aa—3
JOW @ wEw R o §, o
FO A TEL FIAT AgAT ¢ A A
T —wwy fome w@ew 3T dar
g awe i g &) Tw-EE aY
FHEAT 4T FARTAT ST AT e &,
Iq T AT IgNT €A 7 WA, W
fad wwd & @ ¥9g T A=
gt aF gEA aw w1 gy § fF oyt
O TE AT ATEAT, AGE AT FAH
fed E—0®T #17 @7 IIT TN &, WY
FET T FT QT AT AT TgA-ag
frar & | W & sreme gg @e &
Fraw § | foredr feawa< & amaw @A w1
fores firar ar—arg Y et @ g€
& oUW 1 F o Y Y o Arar
AT AT ATHA TGAT FTEAT §—TH
& oYY OF ¥ ¥ IO H wgr g—AY
H qU-EAME-29 AT &7 |7 A0 &
qEar & 7 A9 amermar & fe feemE F
1447 To &, TR & 1726 %o 27
AT FEATH 2268 To A, 7 f®
femr A—ar N fw & §—
1275 %o A ST 1156 To T | HTIH
FT@ET 7 AeeZ A §, ITTF FTL-
g Are-ArEd § Afew fec o sow
U FTEE AT O | AT AT qAY
AT AT AT § T AT AT
T &, IEH ATIH ATA H €Y 2500 %o
A q¥ AT §— 3 FEATER, TH B
T TRT-RET A9 wET £ frar ¢ 7

T g a% sEATAfHRTE w1 FA
—& g wTHa § 6 AR €7 i @
gEETER A A § §9 @ agrar
¢ orEmie A foad o @
oAt g T & feaw &, sy W A
ford 2w &1 W awg 3T qw it
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Aiwe A § feg oo 4@ T @
# 3 fomd w1 oY s wTR TR
T AFATE | AT ATIH AT FTCE,
-9 F BT FT, F-FAFFE 9T A0
WA ¥ ag ) #H FW FQ §, T
=T SrEEw-Aafaet q¥r gf &, fomw
T { T THEW 48 gran & fF s
| A FRE AHTL A7 e B, Formd 3wy
ATed AT &1 AT &, T@T F a9 A
T X7 ATAT FY AT F g F o
T I §, 77 aE ¥ IW gear v
wiass g g At &1

AT THX TF AR FW fear q—
qar 7EY w4 fFar, #A foan, frad aemg
7 oy R € frgm v WY st
IR ¥ feRafas @Hr & @
H_YE T § TG 2, 7 foeama F A R,
@ # A8 &, e s 7 oF T A
IR & T FUH F FT IR FT
foram | =ga srer feum, =@ aw@ & ¥4
aTrt 7 R, A g a1 A g
=gt & ag fFaq a3 fer, smm
fafaee< & o farm an e & a3 e,
SATFT 19 & 7 BT 7T 7 uw
ag < g & o 7€ o o wE A o
T ®E W T qA, FE AT A aE,
fft fedee o g & oar 7 &),
9 aF AYA W ur am F¥< fa,
FAT WAV &7 aF T8 qfew FA wgLd A
%1 Ty fot o ) Ty g ?
ag N fedftaw &, 7 fr gefas
fedfam

IET HOH AT e fe T
YA O O T Y AT T
W TF gHY AT &7 A% 97 A 9
|/ AT W QTR | I gy AT §
6 ag T AT & v g fE ogew
oE & el gEa sl afY faear
&1 T ¥ arx o age it v o O
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L, FH AR QAT AL | W T
g &\ &, Y Aw w7 WA F AT
YT §, UF TX TN A JqET &0
& &, 1 wgw dfce agw §, W awr
F1E AHREAT ATATAT § | WG TR FT
1€ WA I G AT | WG AR
faorm womm, T a@ & qw | g
A | = g« KA A TEY FE AT AT
g—maET fimg wwEr &, FX g
adt &, sAvET A &, @A AT g
AT IS AT 9, a9 T TS A,
Rz off sy fag & oo & f gw awmdd,
TEL AT AT JEY T F gy F
fRRamAaREM T F12 © E | Ifea-
& A1 & &, wifE a7 adw = ow
grare w1 AE 8, fawwr wrd s
A& a1, IR A AT @ faav
@, I T FOF TG AT qr )
THT AET A S HMFT Feieed-
witfrafar & 8, a8 39 %8 @ §,
AT FG FT W §, I qg ATRIEA &
@ IEH 2T 9, WL AOF g
FRefFRiREmiwmIdm o
¥ YaT ge TR R & 99 IS T
R E IO N A g e

# gt wg 9gw g 5 ofews w7
& F9 3% § g A1fgd | - g
o ¥ &, Af i S g A g
YT AT A AL AT | AWA RGN
MfTi—FFas T F1 S5 a7 @,
femar & g9 @ o qar A e
AR A I F TR W o
IJOEY T srEEew gei, 4 fafeas
7 A TICHAA F A F T AL AUH
&F ST & ST & W 2500 To
ZNT, A% ST A #gi faae 7 s
w3 ?

THE-ETT & a7 Ao § oA
# STo wEy ¥—Ny ¥ e, v A
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FIMT 19677 960 Fo ¥ 2500 To TH
qgET AT & 19687 990 %X 3110
4t &t 1970 § 2200 1T 2150 @
wE | qgw @t Wiew 960, 950 I
860 a% o Afew a9 IHr drEE
2450 ¥ F9 § F7 2200 % ¢ |
@ FAg F@ FT HEET e
FIEAT | T AN ATAT AR G FA F
fow am a7 w1 & S w0 sameT ofE-
forgrest 7 w4 § ag 999 GO w7
RE ) T ¥ fog at g whE ¥ fag
¢ o 97 & FT FEET 31 /T e

1551 hrs.

RE : INTERIM ORDER OF MADRAS
HIGH COURT ABOUT ELECTION
SYMBOLS

MR. CHAIRMAN: Shri R. Barua.

DR. RAM SUBHAG SINGH (Buxar):
Sir, this morning the Speaker has ordered
that the Law Minister should make a state-
ment. MNow I think the Law Minister is
not going to make any statement on the
decision of the high court which is going
to be flouted. Therefore, | request you to
see that the statement is made just now,
today.

MR. CHAIRMAN : The statement will
be made tomorrow.

DR. RAM SUBHAG SINGH : That is
wrong, because this decision was given by
the high court. The interim order was given
on the 30th and the election procedure was
to have started yesterday. That was com-
municated on the 27th. And now, yester-
day, after the decision of the High Court,
the Election Commission has postponed
everything. This is a conspiracy which
must not be allowed to materialise. There-
fore, 1 request that you should see that a
statement is made today. Why is it going
to be made tomorrow? Because they want to
do further damage to the cause. There is
nothing to be collected from Trivandrum,
because everything is here available in the
Election Commission’s office. Why is it
going to be made tomorrow? Therefore, I
would request you to direct them that the
statement must be made today.
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
I contacted the Law Minister, and I pointed
out to him the anxiety of the House that he
should make a statement. He said this is
not an order passed by the Ministry; it is
passed outside. He is going to enquire and
he would be able to give full information
only tomorrow. I have twice telephoned to
him. He said he is anxious to do it, but he
is unable to do it today.

DR. RAM SUBHAG SINGH : That is
not the correct procedure. He has already
got the cause of the Pradesh Committee
damaged so heavily that it is not going to be
repaird. If they take more time, I do ot
know what is going to happen. Therefore,
he should not be allowed to consume one
more day, because if they flout the high
court’s interim order. .. .(Interruption).

SEVERAL HON. MEMBERS rose—

MR. CHAIRMAN : The Minister of
Parliamentary Affairs says that the Law
Minister was anxious to make the statement
but that he has not been able to get the full
information which he wanted to get.

DR. RAM SUBHAG SINGH : That is
available to him. The Law Minister is hid-
ing the facts. A conspiracy is going on.

SHRI CHENGALRAYA NAIDU
(Chittoor) : He need not go to America to
get the information. (Interruption)

MR. CHAIRMAN : Anyway, your senti-
ments will be conveyed to them. Both the
Prime Minister and the Minister of Parlia-
mentary Affairs have heard what you have
said,

DR. RAM SUBHAG SINGH : That is
wrong. (Interruption)

SHRI KAMALNAYAN BAJAJ
(Wardha) : Sir, you should satis{ly yourself:
why they could not get information which
is here in the Election Commission’s offiee
itself. Why mnot get the informationT
(Interruption)

MR. CHAIRMAN : Mr. Bajaj, Mr.
Naidu, your leader has spoken.



